
 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

SECRETARIAT OF THE KERALA LEGISLATURE

NOTIFICATION

   
No. 10149/Table-1/2022/Leg                                                         Thiruvananthapuram, 9th  June, 2022. 

                  In exercise of the powers conferred by Clause (1) of Article 174 of the Constitution of India,

the Governor of the State of Kerala hereby summons the Fifteenth Kerala Legislative Assembly to meet

for its Fifth Session at 09.00 a.m. on Monday, 27th June, 2022 in the Assembly Chamber, Legislature

Complex, Thiruvananthapuram.

©
േകരള സർകാർ
Government of Kerala

2022

േകരള ഗസറ്
KERALA GAZETTE

അസാധാരണം
EXTRAORDINARY

ആധികാരികമായി  ്പസിദെപടുതുനത

PUBLISHED BY AUTHORITY

Regn.No. KERBIL/2012/45073
dated 05-09-2012 with RNI

Reg No.KL/TV(N)/634/2021-2023

വാല്ം 11
Vol. XI

തിരുവനനപുരം,
വ്ാഴം

Thiruvananthapuram,
Thursday

2022 ജൂണ 09
09th June 2022

1197 ഇടവം 26
26th Idavam 1197

1944 േജ്ഷഠം 19
19th Jyaishta 1944

നമർ
No. 1913

This is a digitally signed Gazette.
Authenticity may be verified through https://compose.kerala.gov.in/



       

 ഇനന്ത്യന്‍ ഭരണഘടനയുടട 174 -ാം അനുചച്ഛേദദം (1)-ാം ഖണദം നല്‍കുന്ന അധധികകാരങ്ങള്‍ വധിനധിചയകാഗധിചച

ചകരള സദംസകാന ഗവര്‍ണ്ണര്‍ പതധിനഞകാദം ചകരള നധിയമസഭ അതധിടന്റെ അഞകാദം സചമ്മേളനതധിചലേയകായധി  2022

ജൂണ്‍ 27- ാം തതീയതധി തധിങ്കളകാഴ്ച രകാവധിടലേ 9.00 -നച തധിരുവനനപുരതച നധിയമസഭകാ ചകകാദംപ്ലകധിലുള്ള നധിയമസഭകാ

ചചദംബറധില്‍ സചമ്മേളധിക്കുന്നതകാടണന്നച ഇതധിനകാല്‍ അറധിയധിപച നല്‍കുന. 

    

By Order of the Governor,

KAVITHA UNNITHAN, 
           Secretary-in-Charge,

 Kerala Legislative Assembly.
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